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(ix) Need for enacting Central legislation
to govern employment conditions of
agricultural workcrs
SHRI NIRMAL SINHA (Mathurapur):
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As the process of production in agricul-
tural field is being converted from feudal
to capitalist more and more bargadars
are being evicted from the lands and for
the increase of price of commodity, ferti-
lisars, pesticides and deprival of profit-
able price of agricultural products, the
small landholders are losing their lands
and thus becoming landless agricultural
workers. The failure of enactment of
land reforms by most State Governments
aggravated the situation. Besides this,
uncmployment, lockout, lay-off and clo-
sure of factories added fucl to the ex-
plosive situation. The number of work-
ing days per year for them are declining.
At present there is no law in the country
to protect their interests except the Mini-
mum Wage Act of 1948. Whatever the
minimum wages have been fixed by the
State arc very low with the exception of
West Bengal, Tripura and Kerala. All
the conditions exist despite the fact that
the Government of India has ratified the
I.L.O. Conventions on minimum wages,
equal pay and organisation of rural
workers. Under thesc circumstances
the All India Agricultural Workers' Union
and B.K.M.U. called for an all-India one
day strike on 15th July, 1983 for a legisla-
tion from the Union Government regard-
ing the protection of existence of the
agricultural labourers who live much
below the poverty line. Therefore, 1
urge the Government to bring forward
a central legislation to govern the condi-
tions of employment of agricultural
workers and pass the Second Land Re-
form Bill of West Bengal Government
immediately.

15.44 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL—Contd.

MR. CHAIRMAN : We now take up
the legislative work. Shri Ram Singh
Yadav was on his legs. You have al-
ready taken 18 minutes. Therefore, I
request you to now finish.

SHRI RAM SINGH YADAV (Alwar):
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The matter is of national importance.
You are quite aware of it.

MR. CHAIRMAN : I know. But you
please try to conclude now.
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“In consonance with the decision of
the QGovernment accepting in
principle the neod for a centrally
owned pational electric system,
proposals for the creation of pa-
tions! power .grid have been fram-
ed by the Central Electricity Au-
thority. As a first step towards
the implementation of these pro-
posals, certain key transmission
projocts were identified to be
sghen up for -enecution in the
central sector. Thesc transmis-
sion ‘projects are scheduled to be
compieted within a period of
about $—6 years and to be execu-
‘ted by the existing ceatral
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‘*Small hydro projects are rather dis-
tinct from conventional larger HE
projects. Lesser gestation .period
and simplicily in project lay-outs,
equipment operation and mainte-
nance are their attractive features.
Expeditious exploitation of such

" schemes has been attracting
the attention of CEA for quite
some time."

% frza s agm & =
grey SIy¥es sme I wifgw o
AT F TACYTH A TALGTT TgT 4
faa camt &1 srsfeediwrd fear
%, 39% are ¥ A ey rfa wdes
& ofew a1 g€ &, S ave - fawaana
&1 ®ifsrw #Y J10 )

g3 § & aamr agan g fe gk
g Toreqr & faost 1 gfafew &
aramawar 200 & gfwz @
manfafad) 130 are gfre sfafer &
mamarqfs & fag, el ¥
fodat § w9 o aF fra ¥'fag Wi
IR vl & fou faws o sravgwr
w1 qfa # fag arost anft ¥ A
q draT Y SrATIEET 2

A &l & q9 § fFUoE T
Fgm f& o9 @ F I Awwad
rfeifady freew & fog wiw w3
e qraT fux eavfag wT ) gy
art & sttt aw oft 52 wfeww



om W SRAVANA 12, 180 (SAKA) %"gmy) i

oy g & gy Wi mfew @@ )
gheaa otz aqgfen aifedl & o
wrw W & faaer & € 2, @w @
ot T ¥ qriwr fagdlwor QA
s IF Y &, wfa 23 w1 9@
w3

W i & amg ¥ g fawas w0
L Ll e

*SHRI 5. T. K. JAKKAYAN (Periya-
kulam) : Mr. Chairman, Sir, on behalf
of the All India Anna Dravida Munnetra
Kaghagam, to which 1 ‘have the honour

to belong, I wish to say a few words on
the Electric Supply (Amendment) Bill.

At the very outset I would like to say
that this is a very feecble Iegislative
attempt, particularly when all the State
Electricity Boards are working under
tremendous pressurc and at terrific losses.
In this House we nave discussed about
the mal-functioning of the Electricity
Boards in -the country. In this back-
ground, the objectives of this Bill may
not ‘be possible ‘of achievement. How
can the Centre expect the Statc (Govern-
ment to ensure that the Electricity Board
thows an amnual surplus of 3%, that the
priorities for the investment of the Board
should be re-arranged, that they should
be run on the limes of commercial under-
takings and that their accounts should
be maintained in the form to be prescrib-
ed by the Central Government ? It is
just like a lame-man wishing to take
honey from the bee-hive .directly. I
wonder at the compulsions of the hon.
Minister for bringing this kiad of
a Bill.

Sir, it is common knowledge that the
Thermal units in the country are utilis-
ing only 40%, of the installed capacity.
Thet is bocause the coal supplied to
these Thermal Units contain high ash-
comtent, about which the ‘hon. Minister
is:fully amare of. :In Tamsil Nadu there
is o water for hydroselectric projects.
Besides there is the Cauvery water prob-
fem. The:falluce of monsoon has farther

added problems. How do we-expect the
Electricity Board to keep up its commit-
ment .of ‘supply ? Besides, power is stolen
by ‘vested interests. There is also heavy
teansmission loss, which in almost all the
States runs to.25%,. The copper wire 'is
stalon. ‘When it is replaced by alumi-
nium wire, that is also pioched. The
Bleatriaity Board has to face with all such
contingencios.

In addition to this, the Central Public
Sector undertakings, the State public
Sector -undertakings, as also the private
mdustrial undertakings do not pay the
clectricity charges at the proper times ;
they delay inordinately the payment. If
the Electricity Board decides to have
computer for meodernising its working,
immediately the staff starts agitation
and there is also the possibility of unem-
ployment being created.

The Government of Tamil Nadu took
certain steps for augmenting the genera-
tion capacity. - The State Government
wanted to import high-grade coal from
Australia for the thermal wunits. The
Centrec did not permit this. Then the
State Government wanted to acquire ships
so that .coal from the northern belt
can-be brought expeditiously to South.
The Centre refused permission to
this also. Thea the State Government
wanted to import essential equipment for
better functioning ef the Thermal Units.
The Centre has not approved this pro-
position also. Now, before the chorus
of praise at the start of genmeration of
atomic power in Kalpakkam Atomic
Plant subsided, the generation has come
to a grinding halt due to some faults in
the plant. In these circumstances, how
can the State ensure that the State
Electricity Boards show a surplus of 3%
annually ?

In 1971 the hon. Prime Minister gave
a solemn assurance in a public meeting
that the power produced in Kalpakkam
Atomic Plant would be given exclusive-
ly to Tamil-Nadu. I demand that this
assurance of -the hen. Prime Minister
should be implemented without any reser-
vatien. Sir, the first phase of Super

*The Originel speach was detivesed in Tamil.
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Thermal Station at Tuticorin has not
started functioning properly.  Tamil
Nadu cannot have any more Thermal
Stations or Hydel stations because of
coal -and water problem respectively.
In this background, I demand that the
new Super Thermal Station proposed to
be set up in the Southern region should
be given to Tamil Nadu. I would also
request the hon. Minister to take back
this Bill and bring forward a compre-
hensive Bill which will ensure better func-
tioning of Electricity Board and fuller
utilisation of installed capacity for gene-
rating power. W.;th these words I con-
clude my speech, expressing my gratitude
to you for this opportunity.
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